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J. the Chairman of the Committee on Private Members' Bills and Resolu-
.tiom, baYina bcaa ~ tbe Committee to present the Report on their 
behalf, ptaeat this Report. 

2. Tbc Committee met oo tbo 12th March, 1975 for- . 
L Further eumination of die Comdtution (Amendment) Bill. 1975 

(AIDlllCbneat of article 324) by Shri Mlldhu Umaye under rule 
294(1) (a) of the Rula of PIOcodure. [Couideration of the Bill 
was poatp:md at the littinp of the Committee held on the 24th 
February. 197' ad 4th ......, 1975.] 

II. Ousttlcation and allocation of time :·for dilcauion of Billa ( viU 
~under dausca (b) and (c) of Rule 294(1) of the Rules of 

Ill. Allocation of time to the Raolutiom at item NOi. 2 to 4 set down in 
the List of BuliDea for Friday, the 14th Mardi, 1975. 

F11111tn EztllltilllllkHt of tlw COlfltltlltion (A~) Bill 

3. The Committee took up further examination of the ConstitvtioD (Amend-
ment) Bill, 1975 (Amendment of article 324) by Shri Madbu LimlJe. 

4. Sbri Madbu Uma,e, the Member-i1H:buJe of the Bill, wu invited to 
attend the littiaa· He did not attend. 

5. The Bill lleCb to amend article 324 of the C'oaltitutioo with a view to 
prcwide that the Elcctioa Commillion lbal1 comilt of the Chief Election 
CmlmWioaer and two other Election Commiaioners to be appointed by the ' 
Preaident OD the advice of a Selectioo Board comittiaa of the leader Of the 
Go\lemmeot Party in Lok Sabha and the leader of oppoeition and the Chief 
JUllicc of India. 

6. Tbc Commit&ee were of the view that the queldoo railed in Shri Umaye'a 
Bill was su~ ldeatkal to the ooc raised in the Constitution (Amend· 

meat) Bill, 1972 (Amnttbnen/ of Ol'ticle 324) by Shri R. P. Ulapaambi, M.P., 
the motion for comideration of wtdcb wu neptived '?' tbo HOUie on 7th March. 
1975. The Committee fed that in view of the provisioDs of rule 338, Sbri 
JJma,e miabt not be pemiUed to lDOl'C for leave to introduce bia Constitution 
(Amendment) Bill duriaa tbil (tbirteeat.b) Seuioa. 

Cloalficallon °"" Allocation of Tl#W to Bills 

7. Tbe Mcmben-i&dmp of the Billi were iovitod to attend the littiag. 
Nooe of them attended. 

8. After comideriDa all aspects of the Bilk, the Committee recommend that 
all tbe Bills referred to in the Appendix be placed in catepy 'B'. The Com. 
miltec recotlU*"CI alloc:ation of Uine for ellCh of the Billa as ahowD in colamn 
5 of the Appendix 
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Allotnwlll o/ Tllftt to Raollltiolu 

9. ne Members wbo had tabled die Jlmolatiom were iavilled to aucad tbe· 
1iUiDa- Dr. X.. L Rao and Sbri S. C. Samant1 aueadcd 

10. Tbe Committee rca-nmcad lbc lllocatloD ol time .. fdlows:-
( 1) Raolutioa reprdiDs measures to rancwe 

ecoaomic aad IOCill ....... to women. 2 lloun 
(2) Resolution nprdiag ...... 11114 distri-

bution ol clcctrical power. 2 hoan 
(3) RetolutioD reprdin1 lllpply GI ec1mtial 

anicla at sublidired Illa duoaP fair 
price tbopl. 2 boun. 

n. Tbe Committee mcoauwnd ...._ 
(i) Sbri Madhu LllDlye be ,.,, pennlued to move for ave to introduce 

hit C.omtitutioa (Ammdment) Bill; 
(U) the d ....... ioll wt lloaldaa of lime to Billi by lbc Cwrmittee, u 

tbown ID the Appendix, .._ apeed to bJ d9e Hoat.e; ud 
(iii) die allocatioD ol time to re101u1iom, as lbown ID penaraph 10 abowe, 

be .,,.. to "' the Houle. 

Ntw DILHI; 0.0.SWBLL. 
CW;sw.i, 

ColnlrtltMI °" PriH# M.....,, Bilk 

- Raoltitlom. 
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